Open Ceurt

CENTRAL ADMINISTRATIVE TRIBUNAL
ALLAHABAD BENCH : ALIAHABAD

Original Application No.1388 ef 2004.

Allshabad = this  O3rd  day, ¢ wary 2009,

Hen'®le Mr.Justice S.R. Singh, V.C.
Hon'hle Mr. D.R. Tiwari, A.M.

UUma Pati Ram

~ aged about 58 years,

son of late Srl Raghu Nath Ram,
R/e Village Lahidih, Post Tenwa,
District Azsmgarhe.
‘......Applicant.
(By Advocate : Sri B.N. Singh)
Versus.
L Union of India threugh its Secretary,
Ministry of Communication (P&T) Dak Bhawan,
Sansad Marg, New De lhi,

2. The Direscter Pestal Services,
Gorakhpur Regien, Gerakhpur,

3. The Senior Superintendent of Post Offices,
Azamgarh Divisien, Azamgarh.

ev5:335350esR2spONdents.

(By Advecate : Sri Saumitra Singh)

(By Hen'sle M,.Justice S.R. Singh, V.C.)

Heard Shri B.N. Singh ceunsel fer the applicant and
Shri Saumitra S-ingh who has receiver the netices fer the

respendents,

2, The applicant who was initially appeinted en the
pest ef Extra Departmental Branch Pest Master in March 1964.
Lateron he was prometed to Greup 'D* cadre in 1987.

3. Griesvance ef the applicant is that he was due for
promotion under the One Time Beund Premotion Scheme in
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January 2004, It is further submitied that en 31.05,2004
the applicant preferred a representatien te the Directer
Postal Services Gerakhpur Region, Gorakhpur for redressal
of his grievances raised in this Original Application. Shri
B.N, Singh counsel for the applicant submits that it would
meet ends of justice that respondents may be called upon
to decide the said representation by a reasened and speaking

erder.

4, Having heard ceunsel for the parties and upon .

regard being had to the facts amd circumstances of the case

and the relief claimed herein the O.A., is finally disposed eff'

with a direction te the D-irecter Pestal Services, Gorakhpur

Region, Gorakhpur to consider and disposed off the applicant ‘s

representation by speaking and reasoned erder within @&

period of 3 months frem the date of receipt of a copy of this
b order, It goes without saying that question of convening

review D.P .C. would depend on the fate of the representatien.

The O.A. is accordingly dispesed off. Ne order as to cests.
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Member (A) Vice~Chairman
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